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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 91 OF 2023

Aditya Singh Chauhan ... Petitioner
Versus

Gujarat Pollution Control Board
& Ors. ' ... Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF
RESPONDENT No. 8

1, Nitin R. Suncja, Aged : 43 Years, working as Dy. Executive

Engineer and Executive Engiﬁeer(I/C), Respondent No. 8

herein having his office at Gujarat Water Supply and Sewerage

Board, Jalsevﬁ Bhavan, Sector 10/A, Gandhinagar do hereby

solemnly affirm and state on oath as under:

1. 1 srate that I have read a copy of the above mentioned
Original Application preferred by the Petitioner herein
and having understood the contents thereof, T am

preferring this Affidavit-in-reply.

I state that save and except any of the contentions,
averments and submissions as having been raised in

Application being specifically admitted by me herein

below, all other contentions, averments and submissions

may be treated as having been specifically denied by me.
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[ state s T
tate that not dealing of any para may not be treated on

admission on my part. The grounds and contention raised

in following para arce submitted without prciudi(:v to cach

other.

1 say and submit that I am filing the present affidavit in

reply only with a view to 0ppose the admission of the

present Petition and grant of any interim relief in favor of

the applicant and T reserve my vight to file the detailed

affidavit as and when necessary.

[ say and submit that, none of the fundamental rights ot

the applicant have been violated because of any acton or

inaction on the part of the present rcspondent no. 8 and

therefore, the present application is not maintainable in

law and the same deserves to be dismissed in limine.

At the outset it is submitted by the deponent herein that
the applicant has prayed for giving direction to the
respondents authority to disconnect and seal all che
unauthorized water drain of Suez Farm, Behrampur and
Danilimda, direction for constitutions of expert
committee to conduct audit with regard to compliance ot
Zero laquid Discharge condition by the respondents
industries and other concerned industries of the area in
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question and in the event of any violation of condition of
Z1.D  permission by any industry, direction to the
concerned respondents to scal and penalize the industrial
units i Suez Iarm, Behrampura and Danilimda area,
direction against the respondents having regard  to
damage to the public health, property and environment

and principal of sustainable development and polluters

pay principle, as per law and further directions to the

respondents to restore the land and water quality and

environment in - general which suffered due to

unauthorized and unsafe discharge of industrial waste

water in Suez Farm.

In view of the above it is submitted by the deponent
herein that all the above mentioned prayers were not
applicable to the present deponent herein, because the
present respondent board is not giving any type of

pcrmissiun to industries.

It is submited that GWSSB e office of present
deponent s a swatutory body set up by the State
Government for Development, Regulation and Control
of the Drinking Water in the State. The board largely

works for putting in place rural water supply system as
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well as operational management of Rural Regional Water
Supply scheme covering clusters of villages. In this arca
the main function of the board is to prepare, cxecutc,
promote and finance the schemes for supply of water for
drinking purposes. The rural water supply systems include
installation of hand pump, mini water supply system etc.
in small habitatdons and piped water supply system for
individual villages including large water supply system
covering several villages. In view of the above it Is
submitted by the deponent the main function of Board is
to supply the drinking water in the entire State, they had

nothing role in this Suez issuc.

It is submitted by the deponent herein that it was also not
member in the expert committee to conduct audit of
71D, and once it is not member of the committee, it has

nothing to do with compliance of ZLD.

Considering all these aspects the present respondent
board is a formal party in this application had not
followed any process or had not given any permission to

any industries to throw waste water in suez.
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10.  Thus, in the res issi
Thus, in the respectful submission of the deponent, the

present application have not any role to play in the

present application, therefore, this Hon’ble Court may be

pleased to reject the present application qua the present

deponent.

Lo
( Gandhinagar on this é\’_l_'\_ day of
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Solemnly affirmed 2

January, 2024,
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